
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAII 

Original Application No.69 of 2021(Sz) 

Tribunal on its own motion-SUO MOTU Based on the 

News item in Dinamalar Newspaper, Chennai Dated 

05.02.2021, "Landslide in Uthiramerur Stone 

Quarry: one killed". .Applicants) 

-Versus- 

1. The Chief Secretary to Govt.of Tamil Nadu 

Govt. Secretariat, Fort St.George, 
Chennai, Tamil Nadu-600 009. 

The Secretary to Govt. of Tamil Nadu, 
Department of Environment & Forests, 

Govt. Secretariat, Fort St.George, 
Chennai, Tamil Nadu-600 009. 

2. 

3. The Principal Secretary to Govt. of Tamil Nadu, 

Industries Department, 
Govt. Secretariat, Fort St. George, 
Chennai, Tamil Nadu-600 009. 

4 Department of Geology and Mining, 
Rep. by its Commissioner, 
Alandur Road, Guindy Industrial Estate, 

Guindy, Chennai - 600 032. 

5. The Chairman, 
Tamil Nadu Pollution Control Board, 

No.76, Anna Salai, Guindy, 
Chennai, Tamil Nadu - 600 032. 

6. The District Collector, 
Kancheepuram District, 
First Floor, Collectorate, 
Kancheepuram - 631 501. 

7. Uthiramerur Town Panchayat, 
Rep. by its Executive Officer, 

PeriyanarasamPettai Street, 
Uthiramerur, 
Kancheepuram - 603 406. 

Mr.Muthu, 
Aged 60 years, 
Madhur Village, 
Uthiramerur Panchayat Union, 
Kanchecpuram - 603 406. 

8. 

hsista't Direci 
cology a7nt ining 

Kanchecpuran. 

DISTRICt cOLLECTOR 
KANCHIPURAM 



Impleaded as per 
order in I.A. No. 100/2021. 

9. D.Sarathkumar, 
S/o.P.Devu, 
No.5/265, Annai Therasa Street, 

Prem Nagar, Pozhichalur, 
Chennai-74. 

10. The Block Development Officer, 
Uthiramerur Panchayat Union. 

Impleaded as per order 

dt.23.07.2021 in O.A. 

No.69/2021.

. Respondent (s). 

REPLY TO OBJECTIONS OF 9TH RESPONDENT FILED BY 6TH 
RESPONDENT 

1I, Dr. M. Aarthi, 1.A.S., D/o. Thiru. Manickavasagam, Hindu, aged 

about 36, residing at Collector's Bungalow, Kancheepuram do hercby 

solemnly affirm and sincercly state as follows:-

2) I am the 6th respondent herein and as such I am well acquainted 

with the facts and circumstances of the case from the records available 

with office and I am filing this reply on objection filed by the 9th 

respondent. 

3) With regard to the objections raised in para No.8 it is submitted 

that section 24(1) of the Mines and Minerals (Development and 

Regulation) Act, 1957 stipulates that, for the purpose of ascertaining the 

position of the working, actual of prospective, of any mine or abandoned 

mine or for any other purpose connected with this Act or the rules madec 

there under, any person authorised by the Central Government or a 

State Government in this behalf, by general order, may 

a) Enter and inspect any mine; 

b Survey and take measurements in any such mine 

C Weigh, measure or take measurements of the stocks of minerals 

lying at any mine; 

Examine any document, book, register, or record in the d) 
possession or power oi any person having the control ot, or 

connected with, any mine and place, marks of identification 

thercon, and take extracts from or make copies of such 

document, book, register or record; 
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e) Order the production of any such document, book, register, as 

is referred to in Clausc (d); and 

Examine any person having the control ol, or connected with 

any mine. 

Purther this Hon'ble Court in P. Mariadoss Vs. District Collector, 

Kancheepuram dated. 26.03.2012 in W.P. No. 1015, 1030 ctc., of 2011 

held that, 

"We fail to understand as to what purpose would be served if notice is 

issued prior to a surprise inspection, when there has been an allegation that illicit 

mining is being carried on. The authorities being empowered to enter into the 

quarry by virtue of the pouwer under Section 24(1) of the Central Act, the 

vetitioners cannot insist that they should be put on prior notice before conducting 

the surprise inspection as in these cases. 

Moreover, the lessce Thiru.D.Sarathkumar has presented during 

the inspection conducted by the then Tiruvallur District Collector Thiru. 

Ponnaiah, I.A.S., and the photographs taken by the Joint Committee at 

the time of inspection is confirmed the presence of lessee. The District 

Collector, Kancheepuram has inspected subject area on 15.7.202 1 and 

the details of survey and measurements submitted by the committee

member is verified and found correct. However the subject area once 

again inspected by the Committee on 22.09.202l in presence of the 

lessee and the boundaries of lease hold area were fixed by the Inspector 

of Survey . The earlier survey was conducted by the Sub-Inspector of 

Survey and the boundary fixed by the both of them were same and found 

CorreCL. 

4) With regard to the objection raised in para no.9 it is submitted 

that The Director of General Mines Safety is regulatory agency under the 

Ministry of Labour and Employment, Government of India in matter 

pertaining to oCcupational Safety, Health and Welfare of persons 

employed in mines. The man role and function of Director of Mines 

Safety are inspection of mines, investigation in to accidents, dangerous 

OCCurancc-emergency response, grant of statutory permission ctc, the 

Deputy Director of Mines safcty, Director General of Mines safety, 

Chennai had inspected the subject quarry on 4.2.2021 and find out the 
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following violations which arc thc root cause for the fatal accident 

occurrcd in the subject arca. 

i. The owner of the minc, failed to appoint a duty qualificd 

managcr for overall managcment, supervision, direction and 

control of the minc. In contravention of regulation 34 of the 

Mctallifcrous Mines Regulation, 1961. 

ii. The quarry owner failed to cnsure the sidcs ol the open case 

workings been adcquately bcnchcd, slopcd or sccurcd so as 

to prevent danger from fall of sides bcfore Employing person 
at the bottom of the bench as require under regulation 

106(3) of the Metalliferous Mines Regulations, 1961. 

ii. The quarry owner also failed to appoint mining mate and 

place workings under the chargc of the mining mater in 

contravention of the regulation 39 rcad with 116 of the 

Metalliferous Mines Regulations, 1961. 

The quarry owner requestcd the Director of the Mines Safety to 

approve the authorization of Shri Deenapal Pesaramelli as a Manager to 

his rough stone quarry only after the accident on 4.2.2021. Accordingly, 

DGMS, Chennaiu vide letter No.518553/SZ/Chennai 
Region/Perm/2021/8928, dated 16.04.2021 has authorized the request 

of the lessee. Further, on his request, permission given for using Heavy 

Earth Moving Machinery without deep hole blasting under regulation 

106(2)(b) of the Metalliferous Mines Regulations, 1961 to form benches in 

overburden and ore bodies in the subject quarry. 

5) With regard to the objection raised in para no. 10 it is submitted 

that the Joint Committee have inspected the quarry lease granted arca in 

favour of Thiru D.Sarathkumar in patta lands for quarrying rough stone 

and gravel in S.F. No.325/4, 109/1Al and 109/1A2 over an extent of 

3.01.50 hectares of Sirudhamur village, Uthiramerur Taluk, 

Kancheepuram District on 23.04.2021. During the time of inspection, 

the Deputy Director and Assistant Geologist of Geology and Mining, 

Kanchipuuram, Assistant Engineer, Pollution Control Board, 

Sriperumputhur, Tahsildar, Uthiramerur, the Head Surveyor, 

Uthiramerur, Firka Surveyor and the Revenue Inspector, Arumpuliyur 

and the Village Administrative Officer, Sirudhamur were also present and 

assisted at the time of inspection. Further, as per the order of Hon'ble 
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NGT order the revised member of the Joint Committee along with the 

other oflicials such as Revenuc Divisional Officer of Kancheepuramn, 
Assistant Director and Assistant Gcologist of Geology and Mining, 
Kancheepuram, Assistant Enginecr, Tamilnadu Pollution Control Board, 

Sriperumputhur, Tahsildar, Uthiramerur, Hcad Surveyor, Uthiramerur, 
Firka Surveyor and Revenuc Inspector, Arumpuliyur and Village 
Administrative Officer, Sirudhamur werc inspected on 15-07-2021. At 

the time of inspcction the sketch and measurcment submitted by the 

Sub-Inspector of Surveyors on dated 28.4.2021 is verified and found 

correct. Moreover on direction of the Hon'ble National Green Tribunal, 

Southern Zone, Chennai in order dated 24.8.2021, prior notice was 

scrved to the lessee Thiru D.Sarathkumar with direction to present in 

this subject quarry on 22.9.2021 at 4.00 P.M for conducting inspection 

in his presence. The lessee Thiru.D. Sarathkumar was also present at the 

time ol inspection of the quarry sites the subject area once again 

inspected by the Committee on 22.09.2021 in presence of the lessee The 

boundaries of lease hold area were fixed by the Inspector of Survey in the 

presence of lessee. The carlier survey was conducted by the Sub- 

Inspector of Survey and the boundary fixed by the both of them were 

same and found correct as survey work conducted previously. 

6) With regard to the objection raised in para no.12 & 13 it is 

Submittecd that the project proportionate/lessce has submitted approved 

mining plan in which he has stated that the Geological reserves is 

estimated up to 62 metres to the tune of 1860120 cbm. rough stone and 

60204 cbm of Gravel depth over an extent of 3.01.50 hectares of Patta 

lands in S.No.325/4, 109/1Al and 109/1A2 of Sirudhamur village. The 

minable reserves calculated by detecting 7.5 metres and 10 metres 

safety distance and bench loss (except without safety distance to the 

adjoining patta survey No.1091B/109 1F/109 1G and the minable 

reserves is computed as 721040 cbm of rough stone and 50172 cbm of 

gravel formation upto the depth of 62 metres below ground level only. 

The subject lease is fresh one there is no old quarrying pit reported 

anywhere even in the mining plan submitted by the lessee and also on 

perusal of plates image enclosed by the lesece in approved mining planis 

clearly shown that there is no previous quarrying pit in patta survey 

numbers 325/4, 109/1A1, 109/1A2 of Sirudhamur village, Uthiramerur 
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Taluk. Further, the lessce has not maintained benches and removed the 

locked bench rcscrve also. Thcrcfore, there is no apparent error in thc 

calculation of quantum removed by the lessee within the lease hold area 

and also in adjoining non leasc hold arca. Statcment was obtained from 

the lessee on 22.9.2021 in his statement he has reiterate the same 

objection raised on 22.08.2021 before the Hon'ble National Green 

Tribunal, Southern Zone, Chennai. According to him if 900 lorry load 

quarried per day then only the quantum of mineral mentioned as 

committee would be arrived but there is no possibility for quarrying and 

removal of such huge quantum of mincrals has reported by the Joint 

Committee. 

7) It is respectfully submitted that, the Joint Committee have 

carried out the a comprehensive and systematic scientific survey usin 

total station survey instruments to find out the violations and estimate 

the quantum of mineral removed from the subject area and the Joint 

Committee has pointed out the violation that the lessee 

Thiru.D.Sarathkumar has committed the following violations. 

As per lease deed conditions the required safety distance of i. 

7.5 and 10mts has not been provided to the adjacent Patta 

and Poramboke lands and quarrying had been carried out in 

the safety zone area also. 

ii. Boundary pillars have not been erected and maintained all 

along the boundary of the lease granted area as per rule 

3614) of Tamil Nadu Minor Mineral Concession Rules 1959 

111. The lessee has not maintained the 5m height and width of 

benches with 45 degree slope from horizontal in order to 

avoiding untoward incident as per regulation 106(2)(a) of the 

Metalliferous Mines Regulation 1961 and also the lessee has 

not carried out the quarrying operations in a skilful, 

scientific and systematic manner keeping in view of proper 

safety of the labourers. 

The lessce has not monitored the quality of the ground water iv. 

oncc in 3 month and not conducted any air sampling survey 

in and around the quarry site as per EC conditions The 

lessce has not planted any green belt development around 
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the boundary of the quarry site in manner to preservation of 

environment and ccology of the area as per rule 36 (5) (C) of 

Tamil Nadu Minor Mineral Concession Rules 1959. 

Mining operation is approved up to depth of 62 m (bclow 

ground level) in the mining plan / environmental clearance 

whercas the lessee has carricd out the mining operation to 

depth of 62.6 m .c beyond the approved depth over an 

Cxtent of 0.22.0 hec out of 3.01.5 hec. 

As per the pit mcasurements, it is estimated that a quantumn vi. 

of 74,205 M3 of gravel and 14, 07,888 M' of rough stone had 

been quarried from the arca granted under lcase in S.F.Nos. 

325/4, 109/1A1 and 109/1A2. 

Vii. The lessee has encroached and indulged illegal quarrying 

operation in the adjacent non lease Government poramboke 

(Grazing malai) in S.F.Nos. 322 (P) over an extent of 0.63.26 

hec and illegally transported to the tune of 15,815 M3 of 

gravel and 1,62,835 M3 of rough stone. 

viii. The lessee has also encroached and indulged illegal 

quarrying operation in the adjacent non lease Government 

poramboke (kallankuttu) in S.F.Nos. 325/5 over an extent of 

0.29.0 hectrs and illegally transported to the tune of 7250 

M3 of gravel and 1,53,839 M3 of rough stone and thereby the 

lessee contravened the sub section (1) & (1A) of Section 4 of 

Mines and Minerals (Development and Regulation) Act, 1957. 

The lessee has quarried and transported to the tune of ix. 
24105 and 1340688 cbm of Rough stone and Gravel 

respectively over and above the quantity for which the 

transport permit obtained within the leasehold area without 

remitting necessary seigniroage fee to the Government. 

Dumping of gravel was noticed in the South Eastern side ie., X. 

non lease hold area in SF.No.322 Government Poramboke 

(Grazing malai). It is estimated that a quantum of 90,954 M3 

of gravel was dumped. 
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8) It is respectfully submitted that, the District Environmental 

Engineer, Kancheepuram has assecssed the Environmental compensation 

and cost required for environmental damages to the tune of Rs.86,75,000 

for the removing of mineral within the lease hold area under section 5 of 

Environmental |Protection] act, 1986 as amended and the action is bcing 

taken to collecting the such amount by Tamil Nadu State Pollution 

Control Board, Chennai. 

9) It is respectfully submitted that, vide letter No in Roc 

79/Q3/2021 dated 20.07.2021 and 28.09.2021 the Revenue Divisional 

oflicer, Kanchecpuram has rcqucsted to take appropriate action as 

against the lessec for illegal and unlawful quarrying and transportationn 

17,04,532 Cbm of rough stone and gravel as per G.O 170 industries 

department dated 05.08.2020. 

10) It is respectfully submitted that, the Assistant Director, 

Geology and Mining, Kancheepuram has reported in his report dated 

15.7.2021 that the lessee has not carried out quarrying operation in 

accordance with the approved mining plan. Based on the report of the 

Assistant Director, Geology and Mining, Kancheepuram and confirmation 

of violation from the field, the lease was suspended by the District 

dated 15.07.2021 under Rule Collector vide Roc No.79/Q3/2018, 

41 (10)ii) of Tamil Nadu Minor Mineral Concession Rules 1959. 

11) It is respectfully submitted that, the Rule 36(5)(h) of the Tamil 

Nadu Minor Mineral Concession Rules, 1959 stipulate as follows:-

"In case of breach by the quarrying permit-holder or quarryirng 

lease holder or his transferee or assignee of any of these Rules or of the 

conditions of the lease, the Director of Geology and Mining or the Chief 

Conservator of Forests, as the case may be, or the District Collector or 

the District Forest Officer, as the case may be , without prejudice to any 

other penalty which may be imposed in respect of such breach, may 

cancel the lease after granting on opportunity of hearing to the said 

person." 

12) It is respectfully submitted that, the lessee was show cause vide 

Rc.No.79/Q1/2018, dated 22.07.2021 why the report of the Joint 
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Committee shall not be accepted and acted upon in accordance with the 

provisions under Rule 36 (5) (h) of Tamil Nadu Minor Mineral Concession 

Rules, 1959 and also directed to appcar before the District Collector, 

Kancheepuram at 4.00 P.M on 3.8.2021 to offer his explanation. In 

responsc the lesscc has appear on 3.8.2021 and submitted his written 

cxplanation before the District Collector. In his written submission he 

has retrcat the same objcction filed before the Hon'ble National Grecn 

Tribunal, Southcrn Zonc, Chennai. 

13) It is respectfully submitted that, on direction of the Hon'ble 

National Green Tribunal, Southern Zonc, Chennai in order dated 

24.8.2021 prior notice was served to the lessee Thiru D.Sarathkumar 

With direction to prescnt in this subject quarry on 22.9.2021 at 4.00 P.M 

for conducting inspection in his presence. The detail survey was 

conducted by the lnspector of Survey and the boundaries of lease area 

were fixed in presence of lessce and found correct as survey work 

conducted previously. 

14) It is respectfully submitted that, I have consider his 

Cxplanation and objection dated 23.8.2021 of the lessee and after 

careful examination of the available material and arrived at a conclusion 

that, the lessee has encroached and indulged illegal quarrying operation 

in the adjacent non lease Government poramboke (Grazing malai) in 

s.F.Nos. 322 (P) over an extent of 0.63.26 hec and illegally transported to 

the tune of 15,815 M° of gravel and 1,62,835 M3 of Rough stone in the 

adjacent non lease GOvernment poramboke (kallankuttu) in S.F.Nos. 

325/5 over an extent of 0.29.0 hectrs and illegally transported to the 

tune of 7250 M° of gravel and 1,53,839 M3 of rough stone and thereby 

the lessee contravened the sub section (1) & (1A) of Section 4 of Mines 

and Minerals (Development and Regulation) Act, 1957. 

15) It is respcctfully submitted that, the lessee has quarried and 

transported cumulatively to the tune of 24105 and 1340688 cbm of 

Rough stone and Gravel respectively over and above the quantity tor 

which the transported obtained within the leaschold area without 

remitting necessary seigniroage fee to the Government 
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16) It is respectfully submitted that, thc lease was granted to the 

lessce with the specilic conditions but thc lessce has violated the 

following lcasc decd conditions. 

Conditon No. 1 

16oor 600TLuÚ LYADI(GT,( 9IGBlgyjoiror IIJG LIMnGLuTËG Lnpgin LILr Blaorbis61h 

(o 6T6D0T. 109/1B, 109/1F, 109/1G gpoîhi gbgh) (ypommu 10 thiL Loppih 7.5 thiLL 

LiITgITUL 6Glo1arfloO GoiTfiuGoof daiiuuuL Golsöor 6luh. 

Conditon No.2 

LITalghTG 
LuTHIBTLILIT 60T (LP6mula gjoiTifNLILIG0ofl Glsinu Gois0or (lu. 

Conditon No.3 

Guriundsasoflor Bar Gugennimoor pmuiabGnpjips I5DUy6rroT 

alsulg Glur(GL %6T LusoTLIBIE`SluLo, 6m5GH]6MOTÚLiIT6T 0l or6oorG g16m6TuSLGLD, 

algBrslsvr6TT 61fl6or uITgBBTLIl6o6or D1¢B alrinu LTgGITÚILIT 6OT gHIh, 9|h6VLOIT 

Benches g6mLnggl GOiflLÚ LGoofl GløÚNLu Go160oTBuD. 

Conditon No.9 

uTflusllGibgI GsmsooT) GsvoiuGLb Giomøs6oOT 16 BhB¬1hOG 1959 9,600T6 

5Lhipsm Slgis6ofln agma, oîAE6iT LMoor om6o0TÚLY II-6 s6uosiToTITI flLnoufl 

(&soflu Gyg AgTma) legoz GousooTGuh. 

Conditon No. 10 

p6mmumsoT 8550TsGD, GYlouruilov Li|IKGnuGLh pompuTE uITTLorflsB6v Goisoor 6i. 
91unp øibLuBÚULL 901016rt soir 560ofls6D56G LgTUGI`S Gesmflormod gapTgI 

GLoTUlba GousoonBuh. 

Further, the lease deed condition No. 17, 18 has stipulated as 

follows: 
Conditon .17. 

B6DEóG olLÚLuLGlOITOT 6lmuSy6001 flav LoGGun G$gBGITJId (G59uTf) Gløùw 

GousdoT luh. 915h5IT6OT nBlg6orsor olorvgSysoor 5 ¢$lov Gauifl GlzunigI GlgifluoBITod 

6TGlÚu6. 
Condition No. 188 

ybg GlaiùwGoum, GlauuÚLLL 
55 605 u060T LopULLTU GIGMB 
gDIDJ(G |UJT5 BL19.s605 6TObgi g60oTLh oîlissGour gjvvgI Aliflul6oTa 

1ps GlGTGi5 LDTOJILLL YLduGEB (9glBTgLD 2 600T (GI. 
GlsiwuLLTÀ 6TÚLIÝ Ggrsn LLL 

STLILDTÉhEBÚUOUh. 

e 
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17) It is respectfully submitted that the lease in respect of rough 

stone quarry lease of Thiru.D.Sarathkumar over an extent of 3.05.0 

hectares in patta survey numbers 325/4, 109/1A1, 109/ 1A2 of 

Sirudhamur village, Uthiramerur Taluk has cancelled vide Proceedings of 

District Collector, Kancheepuram in ROC. No. 79 Q3 2018 

dt.28.09.2021 under Rule 36 (5)(h) of Tamil Nadu Minor Mineral 

Concession Rules 1959. 

In view of the above, it is therefore humbly prayed that this Hon'ble 

National Green Tribunal, Southern Zone, Chennai may be pleased to 

record the above mentioned facts and dispose of the application or pass 

such further order as this Hon'ble National Green Tribunal may deemfit 

and proper in the fact and circumstance of this case and thus justice. 

Solemnly affirmed at Kancheepuram 

On this ...th day of October 2021 

and signed his name in my presence. 

DISTRICT ¢OLLECTOR 
KANCHIPURAM 

BEFORE ME 

Assistant Directbr 
Geology and Mining 

Kancheenurani 
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VERIFICATION 

I, Dr. M. Aarthi, I.A.S., working as District Collector, 

Kancheepuram District do hereby verify that the contents of above report 

are true to the best of my knowledge through records. 

Verified at Kancheepuram on this day of October 2021. 

DISTRICf cOLLECTOR 

KANGHIPURAM 












































